FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF MHG LAND STOCKIST PRIVATE
LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

MHG Land Stockist Private Limited

2. | Date of incorporation of corporate debtor | 2109 2007

3. | Authority under which corporate debtor is | Registrar of Companies —Delhi
incorporated / registered

4. | Corporate Identity No. / Limited Liability | U45400DL2007PTC 168558
Identification No.of corporate debtor

5. | Address of the registered office and | D-104, Mangal Apartments, Plot No - 16,
principal office (if any) of corporate | Vasundhra Enclave, Delhi — 110095
debtor

6. | Insolvency commencement date in respect | 10.06.2022 (copy of order received by IRP
of corporate debtor on 24.06.2022)

7. | Estimated date of closure of insolvency | 20.12.2022
resolution process

8. | Name and registration number of the | Anurag Nirbhaya
insolvency professional acting as interim | Regd. No. IBBI/IPA-001/IP-P00870/2017-
resolution professional 2018/11468

9. | Address and e-mail of the interim | Address: 204, Sagar Plaza, Plot No. 19,
resolution professional, as registered with | District Centre Laxmi Nagar, New Delhi-
the Board 110092.

Email: anurag@ canirbhaya.com

10. | Address and e-mail to be used for | Address: 204, Sagar Plaza, Plot No. 19,
correspondence with the interim resolution | District Centre Laxmi Nagar, New Delhi-
professional 110092

Email: cirp.mhg @ gmail.com

11. | Last date for submission of claims 08.07.2022

12. | Classes of creditors, if any, under clause | NA
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13. | Names of Insolvency Professionals | NA
identified to act as  Authorised
Representative of creditors in a class
(Three names for each class)

14. (a) Relevant Forms and Web link:

(b) Details of authorized
representatives

are available at;

https://www.ibbi.gov.in/home/downloads




Notice is hereby given that the National Company Law Tribunal, New Delhi Bench - IV has
ordered the commencement of a corporate insolvency resolution process of the MHG Land
Stockist Private Limited on 10.06.2022 (copy of order received by IRP on 24.06.2022).

The creditors of MHG Land Stockist Private Limited, are hereby called upon to submit
their claims with proof on or before 08.07.2022 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class,as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form
CA.

Submission of false or misleading proofs of claim shall attract penalties.

A AG NIRBHAYA

Interim Resolution Professional in the matter of

Date: 26.06.2022 MHG Land Stockist Private Limited
Place: New Delhi IBBI/IPA-001/1P-P00870/2017-2018/11468
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- gﬂw Regional Office : 15t Floor, Opposite Begum Bridge Road, Meerut 250004

Head office: 239, Vidhan BhawanMarg, Nariman Poind, WMumbai 400021,
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Whereas,
The undersigred bemg the Authorissd Dfficer of Union Bank of India NAV Saharanper Branch, Mew Awas Vikas Colony Deliv Rioad
Sahararpur Litar Pardesh 247001, under the Securitisation and Reconstroction of Financial Assets and Enforcameant Security Intersst
(Second) Act, 2002 (Ord. 3iof 2002} and in exercise of powars confiarmad under Saction 1312} read with (rule 3) of the Security Interasi
iEnforcement] Rules, 2002 issued a demand notices i.e. NAVISARFAESIA:G65-210183:18-19 GATED 06.02.2019 to Mr. Asad Rahim
Slo Late Abdul Haseeb Hno. 9 Defense colony Phase 2 ie. New Defense Colony near Mother Halima Public Schecl Behat Road
Sahararipur, Mr. Tahira Iram Dio late Abdul Haseeb Hno. 9 Diefense colony Phase 2 i.e. New Defense Colony near Mother Halima
Pubfic School Behal Road Saharanpus, Smit Atiya Haseeb Dio Late Abdul Haseeb Hno, 8 Defense colony Phase 218, New Defense
Colany near Mother Hatima Public School Behat Road Saharanpur and Mr Mohd Rafi Khan Slo Tajuriddin Gali No. 8 Rehmani
Chowk, Habib Garh Road, Near Anaj Mandi Saharanpur (Classified a5 NPA on 31.01.2019) to repay the amount mentionad in the
nidices being Rs. 38 69 881 00 | and interest + ofherchanges theseon of within 80 days from te date-of receipt of the said notice.
The borrowers hawving failed to repay the amount, motice is hereiny given to e bomowers and the publicingeneral that the endersigned
has taken possession of the properies describad herein below in exerciss of powers confemed on him under Seciion 13{4) of the said
Actreadwith rule 8 of the said rulas on this 2008 2022,
The bomowersiguarantors in parficular and the public in general is heseby cautionad not to deal with the properties and any dealings
with the: properties will be subsect io the charge of the Union Bank of India, NAY Saharanpur Branch, New Swas Vikas Cotony Delhi
Road Saharanpur Uttar Pardesh 2470071 for an amount Rs.36,06,014.00 as on 17,068,202 and interast + ather charges therean) inall
the accounts.
Youir gttention is also invited 1o the provisions of suib-gaction (B} of secton 13 of the Act, in respect of time available, to redeem the
secureddssels.
Description of immovable Properties: Property: Kh no 504 situated at Dara Kot Tala Swad Bairoon P.T. & Dist Saharanpur Dar
Abadi Defense Colony Phase 2 Behat Road Saharanpur having area 167,22 sq mir.,
East-Rasta 25 fwd Wast: PiotNo. 10
Mot - Plot no 08 South : Plot no 12

ion Union Bank of India
s EEE:'E Regional Office : 1st Floor, Opposite Begum Bridge Road, Meerut 250001

Head office: 238, Vidhan BhawanMarg, Nardman Point, Mumbai 400021
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[Rule- 8(1)] POSSESSION NOTICE

Whereas,

The undersigned being the Authorized Officer of Union Bank of india NAY Saharanpur Branch, New &was Vikas Colony Delhi Fosd
Saharanpur Littar Pardash 247001, under the Sacuritisation and Reconstrection of Financial Asssts and Enforcament Security interest
(Second) Act, 2002 {Ord. 3 of 2002) and i exercise of powers conferred under Section 13(12) read with (rule 3) of the Seourity Interest
(Enforcennent) Rules. 2002 issued a demand nofices i.e. NAVISARFAESIAGGE-230110 DATED 02.07 2021 to Mr. Sarabjeet Singh
Sio Sh. Dara Singh {Applicant) 171891 C Old Ol Mill Near Gayalri Mandw Sharda Magar, Saharanpur, Smt. Surajit Kaur
(Co-applicant) 111891 C Oid Oil Mill Near Gayalri Mandir Sharda Nagar, Saharanpur,-and  3h. Tasheer Singh Sio 3h. Dara
Singh{Guarantor) 111891 C Old Od Mill Near Gayalr Mandir Sharda MNagar, Saharanpur, (Classified as NPAon 01 09.2018) to repay
the amount menticned in the notices being Rs. 7,26,886.22/- Jand interest + other charges thereon of within 60 days fror the date of
receipt ofthe aid notice.

The barrowers having faded o repay the amount, notice is hereby given 1o the borrowers and the public in general that the undersignad
has taken possession of the properies described herein below in exercise of powers conferred on him under Section 13(4) of the said
At read with rule 8 of the said rules cthis 21.06. 2022,

The borrowersiguarantons in particular and the public in gensral s hereby cautioned not to deal with the properties and any dealings
with the properties will be subject fo the charge of the Union Bank of india, MAY Saharanipur Branch, New Awas Vikas Colony Delhi
Road Saharanpur Uttar Pardesh 247001 for anamount Rs.7.36,886.22(- ason 30.09.2015and interest + ather charges thereon) in all
Ere accounts

Your attention is-&lso invited {o the provisions of sub-section (&) of section 13 of the Act, in respect of time available, to redesm the
secured 52615,

Description of Immovable Properties:  Saledesd no 1024 dated 17.02 1982

Property: MPL no. 171887 Mew 1/1664) Shanda Nagar Old mil Sharda Nagar Saharanpur.

East—Others House Wiest: 15 flwide road

Meorth ; House of faker chand South ; House of Joginder Singh

Date: 20.06.2022 Flace : Saharanpur AUTHORISED OFFICER UNION BANK OF INDIA

Date: 22.06.2022 Place ; Saharanpur AUTHORISED OFFICER UNION BANK OF INDIA

# Union Bank of India

n
3y g @ Union Hﬂfmﬁ Regional Oftice - 15t Floor, Dpposite Begum Bridge Road, Meerut 250001
Head office; 238, Vidhan BhawanMarg, Nariman Point, Mumbai 400021.
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Union Bank of India
Regional Office : 1st Floor, Opposite Begum Bridge Road, Mesrut 250001

Head office: 239, Vidhan BhawanMarg, Nariman Point, Mumbai 400021.

[Rule- 8(1)] POSSESSION NOTICE
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Yihereas,

The undersigned being the Authorised Officer of Union Bank of India NAY Saharanper Branch, Mew Awas Vikas Colony Deli Fioad
Saharanpur Uttar Pardesh 247001, under the Sacuritisation and Reconstruction of Financial Assets and Enforcamant Security Interast
{Second)Act, 2002 (Ord. 3 of 2002) and in exercise of powers conferred under Section 13(12) read with (rule 3) of the Security Interest
(Enforcement) Rules, 2002 issued & demand nofices ie. NAVISARFAESIAGE3-250112 DATED 21.06.2021 to Mr. Nanha urf
Julfakkar Sfo Nasarulla, Kh no 144 Dara Shivpun Milan Vihar Colony Near Masjid Pelrol Pump Saharanpur, Smt. Najo Wio 3h.
Kanha Kh no 144 Dara Shevpuri Milan Vihar Colony Near Masjid Petrol Pump Saharangur, Smt. Ninni Wio Md Islam Kh no 144 Dara
Shivpuri Milan Vihar Colomy Near Masjid Petrol Pump Saharanpur, Sh. Mohd Akhtar Slo Sh. Yasin 5331, Gangoh Road Manak Mau
Saharanpur 247001 and Rashid Ahmed S/o Sh. Ansar Ahmad 12/640 Kha Jatav Magar Badi Basti Saharanpur, (Classified as NPAon
25.08.2020) to repay the amouni mentioned in the nolices being Fs.5,04,454.84/- jand interest + other charges thereon of within 60
days from the date of receipt of the said notice.

The bormowers having fsiled to repay the amount. nolice'is hereby given to the borrowers and the public ingeneral that the undersigned
has taken possession of the properties described berain below in exercise of powers conferred on hirm under Section 13(4) of the said
At read with rule & ofthe said rules cn this 21,06, 2022,

The bormowersiguarantors in particular and the public in general is hereby cautioned not to deal with the: properties and any dealings
with the: properties will be subsect to the charge of the Union Bank of India, NAY Saharanpur Branch, New Awas Vikas Colony Delhi
Road Saharanpur Uttar Pasdesh 247001 for an amount Rs.3.20, 114 65/ as on {11.06.2027 and interest + other charges thereon) in all
the accounts.

Your attention is also invited 1o the provisions of sub-secton (81 of section 13 of the Act, in respect of time available, to redesm the
solred assats,

Description of Immovable Properties: Sale deed no 2887 did 12.07.2000 and sale deed no 3644 did 30.062004Property:
Residential house Piot measuring 200 Sq Yards equesl 1o 167.22 sq mir, Khasra no 144m, siuated at Mauza Dara. Shivpuri Swad
Bairoon P-T. & Disl. Saharanpur Dar Abadi Milan Vikar Colony Saharanpur,

Eazi-Proparty of other person West: Dthers Property

Morth ; Rasta 15 # South : Bagh of Bazara

Whereas,
The undersigned baing the Authorised Officer of Union Bank of India NAV Saharanpur Branch, New Awas Vikas Colony Delhi Road
Saharanpur Uttar Pardach 247001, under the Securitssation and Reconstruction of Financial Assets and Enforcament Securify interest
(Second) Act, 2002 {Ord. 3 of 2002) and in exercise of powers confermed under Section 130121 read with (rule 3) of the Security Interest
IEnforcement) Rules, 2002 issued a demand notices ie. NAVISARFAESLA 655150031 DATED 02 .07 2021 to Mr. Amit Kumar
(Applicant) Plot no. 81, Puja Puram Mear JJ Puram ITC Road Saharanpur, Sh. Mr Kashmir Singh (Co-appticant) Plot no. 81,
Puja Puram Near JJ Puram ITC Road Saharanpur and 3h. Mukesh Kumar{Guarantor) Plot no. 81, Puja Puram Nesar 1 Puram TG
Road Saharanpur, (Classified a5 NPA on 28.00.2019) to repay the amount mentioned in the nobces baing Rs. 3,22, 335 00/ Jand
interest + other charges thereon of within 60 days from the date of receipd of the said notice.

The borrowsers having failed to repay the amount, nofice is herely given to the borrowers and the public in general that the undersigned
has taken possassion of the properies described harein below in exarcise of powers conferred an hirm under Section 13(4) of the said
Act read with rule 8 of the 3aid rules on this 22,06, 2022,

The bomowers/guarantors in parficular and the public in general is hereby cautionad not to deal with the proparties and any dealings
with the properties will be subsect to the charge of the Union Bank of India, NAY Saharanpur Branch, New Awas Vikas Colony Dedhi
Foad Saharanpur Uttar Fardesh 247001 foran amount Rs. 3,398,835 00 - as on 30.09.2019 and interest + other charges therson) in all
the accounts:

Your attention is alsg invited 1o the provisions of sub-section (8] of section 13 of the Act, in respect of tims available, 1o redeem the
secured assefs.

Description of immovable Properties:

Saledeed no 5438 dated 25.09,1999Property 1: Plot no. 81, Kh no 5 wake vill Gawalira Paragna Dar Abadi Pooja Puram Colony
Saharanpur.

East —House ol Sh. Yogender Singh
Morth ; 25 fi wide road and plot no 1

Wt 25 flwide road
Sauth s 25 i/ wide road

| Date: 21.06.2022 Piace : Saharanpur

AUTHORISED OFFICER UNION BANK OF INDIA |

Date: 22.06.2022 Place ; Saharanpur AUTHORISED OFFICER UNION BANK OF INDIA

Union Bank of India

Regional Office : 1st Fioor, Opposite Bequm Bridge Road, Meerut 250001
Head office: 239, Vidhan BhawanMarg, Nanman Point, Mumnbai 400021.

[Rule-8{1)] POSSESSION NOTICE

CIE & e
LAl

=y

Linion Bank of India
el UM . ional Office : 15t Floor, Opposite Begum Bridge Road, Meerut 250001

Head office: 238, Vidhan BhawanMarg, Nariman Point, Mumbai 400021

LAY

A s Crverved o el Ui iyl

B

i'j' AT sy i

| LaEpnrariun

[Rule- 8(1)] POSSESSION NOTICE

YWhereas,
The undersigned bemg the Authorised Officer of Union Bank of India NAY Saharanpur Branch, New Awas Vikas Colony Dele Rioad
Saharanpur Litar Pardesh 247001, under tha Securitisation and Reconstruction of Financial Assets and Enforcement Security interast
(Second) Act, 2002 (Ord. 3 of 2002} and in axarcise of powers configrrad under Section 13012} read with (rule 3) of the Security interes!
(Enforcement) Rules, 2002 issued a demand notices e, NAVISARFAESIABES-210187-19-20 DATED 01.06. 20149 to Mr. Shubham
Tomer S0 Sh. Omweer Singh Village Chhatarsali, PO Sarsawa Tehsil Makur, Dist Saharanpur, Mr. Omveer Singh S0 She
Dharampal Villaga Chhatarsali, PO Sarsawa Tehsi Nakur, Dist Saharanpur, Smt Kanta wio Village Chhatarsali. PO Sarsawa Tahsil
Makuer, Dist Saharanpur and Mr Digvijay Singh /0 Sh. Rakesh Kumar Village Chiehari, PO Pahanson, Dist Saharanpur, (Classified
as NPAon [1.05.2019) o repay the amount mentioned in the notices being Rs, 38,88, 080.00and interes! + other charges thereon of
within' 60 days from the date of receipt of thie said notice.

The bormowers having failed to repay the amount. notice is hereby given to the borrowers and the public in general that the undersigned
has taken possession of the properlies described herein below in exercise of powers conferred on him under Seclion 1344} of the said
Actread with rule  ofthe said rules on this 20,08, 2022,

The bomrowersiguarantors in particular and the public in genaral is hereby cautioned not to deal with the propertieg and any dealings
with: the praperties will be subkect 1o the charge of the Union Bank of India, NAV Saharanpur Branch, Mew Awas Vikas Colony Delhi
Road Saharanpur Uttar Pardesh 247001 for an amount Rs, 37.61,738.74 Drl- a5 on 50.06.2022 and interest +other charges therson)
inall the accounis.

Your attention is also invited fo the provisions of sub-section (B} of section 13 of the Act, in respect of ime availabie, to redeem the
secured assels:

Description of Immovable Properties:

Property: Plot no 12 Khasra no — 46{M) at Ragsh Pilot Vihar colony (Rajoun Gargen Colony) Taharpur Telephane exchange calony
mad Saharanpur having area 16.22 sq. yd. or 200 5q. yds.
East-Plotho. 13

Morth:; Cihers Piot

West: FlotNo. 11
South : 25 ft wide road

Whereas,

The undersigned being the Authorised Officer of Union Bank of india NAY Saharanpor Branch, New Awas Vikas Colony Delhi Road
Saharanpur Littar Pardesh 247007, under the Securitisation and Reconstruction of Financial Asssts and Enforcement Security Interest
(Sacond}Act, 2002 {0Ord. 3 of 2002} and kv exercise of powers confermed under Section 13012} read with [rule 3) of the Security inferest
(Enforcement) Rules, 2002 issued & demand nofices &, NAVISARFAESIAG65-210200 DATED 21.05.2021 to Mr. Karan Singh Saini
Sio Sh. Bhavara Singh, Piot no 182 Pushpanii Vikar, Janta-Road,- Saharanpur, Sh. Vinod Kumar Sfo Sh. Joytl Ram Near Eam
Mandir Radha Vihar Colony Saharanpurand Smi, Pinki Saini Wio Plof no 189 Pushpanjli Vikar, Janta Road, Saharanpur, (Classified
as NP on 31.03.2021) ko repay the amount mentioned in the nofices being Rs. 16,389,208 55/ Jand interest + ather charges thereon of
within G0 days Trem the date of receipt of the said notice,

The barrowers having failed o repay the amourd, nolice i3 hereby given to the borrowers and the public i gemeral that the undersigned
has taken possession of the propertias dascribed herein below in exercise of powers conferred on him under Section 134} of the said
Act read with rie 8 of the said rules on this 21.08 2022,

The bomowarsiguarantors in parficular and the pubdic in general is heseby cautioned not to deal with the properties and any dealings
wilh the properties will be subgect to the change of the Union Bank of India, NAV Saharanpur Branch, New Awas Vikas Colony Dedhi
Road Saharanpur Littar Pardash 247001 for an-amount Rs. 16,39 208.55/- as on 31.03.2021 and interest + other charges therson) in
all the accounts,

Your attention is slso invited fo the provisions of sub-section {8) of section 13 of the Act, in respect of time available, to redeem the
secured As261s.

Description of Immovable Properties: Sale Deed no 9504 dt 07082014 Property: Residential house Plot measuring 118.00 5q Yards
equai bo 93.63:5q mir, situated at put Flot No 189, Pertaining to Khasra no 4372, Moja Chakhareti, Puspanyli Vihar Saharanpur
East—Partof Plot no 189 West: Partof Plolno 189

Marth : Colony Road South: Plotno 157

Date: 20.06.2022 Place : Saharanpur

AUTHORISED OFFICER UNION BANK OF INDIA |

Date: 21.06.2022 Place : Saharanpur AUTHORISED OFFICER UNION BANK OF INDIA

Union Bank of india
nion Ban
Union g:...;ﬁ Regional Office : 15t Floor, Opposite Begum Bridge Road, Meerut 250004

Head office; 239, Vidhan BhawanMarg, Nariman Point, Mumbai 400021.
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[Rule- 8(1)] POSSESSION NOTICE

YWhereas,
The undarsigned being the Authorized Officer of Unign Bank of India NAY Saharanpur Branch, New Awas Vikas Colony Delhi Road
Saharanpur Littar Pardesh 2470071, under the Securitisation and Reconstruction of Financial Assets and Enforcament Security Interest
(Second) Act, 2002 {Ord. 3 of 2002) and in exercize of powers conferred under Section 13012} resd with (rule 3) of the Security interest
(Erforcament) Rules, 2002 issved a demand nobices i.4, NAVISARFAESIA406-0000070:21 DATED 21,05.2021 10 Mr. Dharmendra
Pal Singh S/o Harpal Singh (Applicant) 107 govind vihar near sankat mochan mandir janta road Saharanpur, Smt. Babita
Singh Wo 5h. Dhyarmendra Pal Singh (Co-applicant) 107 govind vihar near sankat mochan mandir janta road Saharanpur
and Sh. Bhanwar Singh Sio Jagdish Singh{Guarantor) Village Alheri, Po Badheri Ghoghu Saharanpur. (Clazsified as NFA on
(1.03.2021) to reapay the amount mantionad in the notices being Bs. 22 67.536.7 1/- Jand interest + othar charges tharaon of withén 60
days from the date of receipl of the said notice
The bormowers having failed to repay the amount. notice is.heraby given to the borrowers and the public in general that the undersigned
has taken possessionof the properties described hanein below inexercize of powars confermed on him under Section 13(4) of tha said
Act read with rule 8 of the said rules on this 22,06, 2022,
The borrowersiguarantors in parficular snd the public in general is hereby caudioned not to deal with the properties and any dealings
with thi proparties will be subect to the charge of the Union Bank of India, NAV Saharanpur Branch, New Awas Vikas Calony Delhi
Foad Saharanpur Utiar Pardesh 247001 for an amount Rs:. 22 67 536,71 - as on 31.03.2021 and interest + other charges thereon) in
all the accounts.
Yo attention is also invited fo-the provisions of sub-section (8)-of section 13 of the Act. in respeact of fime:available, to redeem the
Sered assels
Dascription of Immovabla Properties: Saledeed no 3702 dated 26.06.2007Property 1: Plot no 106 Dara Rajpura Bairoon P.T. & Dist
Saharanpur Dar Abadi Govind Vihar Colony Saharanpur.,
East-30 ftwide road

Morth : Plot no 107 of khan chand wala

West: Plotno 87
South : Property of Seema Arora

Union Bank of India

Union Eﬂﬂm’i Reglonal Office - 15t Floor, Oppoesite Begum Bridge Road, Meerut 250001

Head office: 238, Vidhan BhawanMarg, Nariman Paint, Mumbal 400021
[Rule- 8{1)] POSSESSION NOTICE

Whereas,

The undersignad being the Authorised Officer of Union Bank of India NAY Saharanpur Branch, New Awas Vikas Colomy Dethi Road
Saharanpur Litar Pardesh 247001, under the Securitisation and Reconsteiction of Financial Aszets and Enforcement Securty Interesi
(Second) Act, 2002 (Ord. 3 of 2002) and in exerciss of powers confierred under Section 13(12) read with [rule 3) of the Security Interest
(Enforcement] Rules, 2002 issued a demand notices i.e. NAVISARFAESIAGES-210117 DATED 21.05.2021 to Mr. Naveen Kumar
Saini Slo Kishan Singh Saini{Applicant) Patar wali kethi, Railway road Saharanpur, Sh. Rakesh Kumar Bajaj (Guarantor) B 24
Mumaish Camp, Keshav Magar Saharanpur, Smt. Anju Rana Wio Sh Tarun Kumar (Guarantor) | B 24 Numaish Camp, Keshav
Magar Saharanpur and Smt.Anita Saini Wio Sh. Naveen Kumar Saini (Guarantor) Patar wali kothi, Rallway road Saharanpur.
(Classified a5 NPAon 29.01 2021) ta repay the amount mentionsd in the nolices baing Rs. 3,19 088 25/~ and interest + other charges
thereon of within 60 days fromi the date of receipt ofthe gaid notice.

The barrowears having failed o repay he amount, nolice is haraby given to the barrowers and the public in general that the undersignad
has taken possession of the properies described herein below in exerciss of powers conferred an him under Section 13(d} of the said
Actread with rule 8 of the said rules on this 2906 2022,

The bemowersiguarantars in particular and the public in general is hereby cautioned not to deal with the properties and any dealings
with the properties will be subject fo the charge of the Union Bank of india, MAY Saharanpur Branch, New Awas Vikas Colony Defhi
Road Saharanpur Uttar Pardesh 247001 for an ameent B33, 12,088 25(- a=son 3103 2021 and interest + other charges thereon) in sl
the acoounls.

Your attention is also invited io the provisions of sub-section (&) of section 13 of the Act, in respect of time availabia, to redesm the
secured assets.

Description of Immovable Properties: Sake deed no. 3632 did 15.07 2005Propery: Commercss Property (Pedrol Pump Site)
situated atkhno. 6, Khala Khautaning 21, village Khalriwala Pangana Saharanpur.

East-Gadak Pukhta West Aaraji kaasht Milkvvati Vilrata

earth ; Aaraji Kaasht Digar Shaksh South : Aaraji Kaasht Milkiyati \Vikreta

Date: 22.06.2022 Place : Saharanpur AUTHORISED OFFICER UNION BANK OF INDLA

Date: 21.06.2022 Place : Saharanpur AUTHORISED OFFICER UNION BANK OF INDIA

ion Bank Union Bank of india
o g.ﬂm‘m Ragional Office : 12t Floor, Opposite Begum Brigge Road, Mearut 250001

Head office: 233, Vidhan BhawanMarg, Nariman Point, Mumbai 400021.
[Rule- 8(1)] POSSESSION NOTICE
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Whereas,

The undersigned being the Authorised Officer of Union Bank of india NAV Saharanpur Branch, New Awas Vikas Colony Delh Road
Saharanpur Litar Pardesh 247001 under the Securibisation and Reconstruction of Financial Assets and Enforcement Security intenest
(Secand)Act, 2002 (Ord. 3 of 2002) and in axercise of powers conferrad under Saction 13(12) read with {rule 3) of the Security Intenest
(Enforcement) Rules, 2002 issued 2 demand notices 1,e. NAVISARFAESIA G6B-25000E DATED 02.07, 2021 1o Mr, Suleman Slo llyas
MPLISDRZE1-B1 Mahipura Near Rakesh Chemical Debradun Road Saharanpur, Smt. Sabra Wio Sh, Suleman [has
MPLI508/2/81-81 Mahipura Near Rakash Chemical Debradun Road Saharanpurand  Mr. Dilshad Ahmad S/o Mr Dilbhar Ahmad
Hno. 183 Mahipura Dehradun Road Saharanpur{Classified a5 NPAon 29.06.2021) 1o repay the amount mentioned in the nolices being
Rs.20,60,680.00 )and interas! + othar chargas theraon of within 60 days from the date of recaipt ofthe said nofica.

The borrowars having failed to repay the amount, rolice iz hareby given to the borrowers and the public in general that the undersigned
has tzken possession of the properies described herein below in exercize of powers conferred on him under Section 1344} of the zaid
At read with rule® ofthe said rules on this 20,06 2022,

The borrowersiguarantors in particular and the public in general is hereby cautioned not to deal with the properties and any dealings
with the properties will be subiect fo the charge of the Union Bank of india, MAY Saharanpur Branch, Mew Awas Vikas Colony Delhi
Rioad Saharanpur Utar Pardesh 247001 for an amount Rs 19,65 810,00/ a5 on 2302, 2022 and interast + other charges therson) in
all the accounts,

Your aftention is also invited 1o the provisions of sub-section (8) of section 13 of the Act, in respect of time availably, to redesm the
secured assals,

Description of Immovable Properties:

Property: Residental Propery situated on kh no 123 (m) Dara Mahipura bearing MPLETS09Z61-8/1(Part) Mahipura near Rakesh
ehamical RTO office; Transpon Nagar Debradun Road Saharanpur Measurng area 16722 sgmirin the name ofMrs. Sabra Bagum,
Eagt—Property of Vendor West: Plot of Shahjad Ahmad

Morth: Rasfa 124t South : Rasta g ft

qﬁw # Union Bank of India
Sy @ Union Eﬂﬂ;’f Regional Office : 1t Floor, Opposite Begum Bridge Road, Mesrut 250001
R — ' Head office: 239, Vidhan BhawanMarg, Nariman Point, Mumbai 400021

'I_‘I".j' w12 wep

uh -'_t-lll‘l.HH'lHi!l

[Rule- 8(1)] POSSESSION NOTICE

Whereas,

The undersigned being the Authorised Officer of Union Bank of India NAY Saharanpur Brahch, New Awas Vikas Colony Defhi Road
Saharanpur Littar Pardesh 247007, under the Securitisation and Reconstrection of Financial Asssts and Enforcement Sscurity Intenest
iSecond] A, 2002 (Ord, 3 of 2002} and i exercize of powers conferred under Sechion 13(12) read with rule 3) of the Secunty interes
(Enforcement) Rules, 2002 issued a demand nolices i.e. NAVISARFAESIA405-10 DATED 21.06.2021 to Mr. Joginder Pal Sio Sh.
Desh Raj (Applicant) 2/609 beside suryalok, Railway Road Saharanpur, Smt. Janak Rani Wio Joginder Pal {Co-applicant) 21609
beside suryalok, Railway Road Saharanpur, 3h. Sachin Khaneja 3/o 3h. Joginder Pal (Guarantor) 2/609 beside suryalok,
Raitway Road Saharanpur and Sh. Harish Khaneja Slo Sh. Deshraj (Guarantor) 1-8 near Gurudwara Hakkikatnagar
Saharanpur. (Clazzfied as NPAon 01.04 20718 torepay the amount mentionad in the notices being Bs. 13,44, 015.4 - jand interest +
ather charges thereon of within 60 days fromthe date of receipt of the said notice.

The borrowers having failed to repay the amound, nofice is hereby given to the borrowers and the public in general that the undersigned
has taken possession of the properdies described herein below inexarcize of powers conferred an him under Section 1304} of the zaid
Act read with rule 8 of the said rules on this 21.06, 2022,

The borrowersiguarantors in parficular and the public in general is heneby cautioned not to deal with the properties and any dealings
with the: properties will be subyect fo the charga of the Union Bank of India, NAV Sahasanpur Branch, New Awas Vikas Colony Delhi
Road Saharanpur Utlar Pardesh 247007, for an amount Rs, 15.81,533.865- a5 on 18082021 and interest -+ ather charges thereonjin
all the accounts,

Your attention is aled invited o the provisions of sub-gaction {8) of secton 13 of the Act in respact of fime availableé, o redesm tha
setured assels,

Description of Immovable Properties: Saledeed no 4885 dated 0711, 2002Property: One shop bearing MPL no. 61292 measurning
30 2 yarde aqual to 25.08 sq mir situated al Dara Hajpura Swad, Dar AbadiMadhe Nagar, Saharangur.

East—Property of 5h. Dewak Ram Suman West: Propertyof Sh. Mahan Lal

MNorth ; Property of Bh. Dewak Bam Suman South.: Government Road

| Date: 20.06.2022 Place : Saharanpur

AUTHORISED OFFICER UNION BANK OF INDIA |

Date: 21.06.2022 Place : Saharanpur AUTHORISED OFFICER UNION BANK OF INDIA
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FORM A

PUBLIC ANNOUNCEMENT

(inder Regukation B of he Insobvency and Bankruplcy Board of India
Resolution Process for Corporate Persons) Regulations. A018)
FOR THE ATTENTION OF THE CREINTORS OF
MHG LAND STOCKIST PRIVATE LIMITED

RELEVANT PARTICULARS
Mame of mrpc:ral:e u:h:t:ﬂ:ur um: Land smh: Hum unﬂm
Date of incorporation of corporate deblor | 24.08.2007

Autharity Lindar which corporate deblor =
incorporated (Registered

T

4. | Corparale fdentity No. | Limiled Labikty
Identification Mo, of corporate deblor

g | Address of he regisiered ofice and
principal office (F ary) of corporate debilor
f. | Inscévency commencemeant dake in
respect of comorate delrice

7. | Estimated date of closare of Inschvency 72012 7022
resalulion process ’
8. | Mame and regisiration nember of the Mr. Anurag Mirbhaya
iraahvancy prifassanal acling as nbanm Reg MNo.:
resoution professiondl Ll i T L B
i, | Address and e-rmall of e Intesim Resokition | Address: 204, Sagar Piaza, Piol No. 19,
Professmons 33 regishered wilh ihe Board Uistnct Centre Laxmi MNagar,

Mew Dalh-110092

Email 1D: ar*uriggr,amw-r;r £Om

Address: 204, Sagar Plara, Pict No. 15,
Dizdrict Canfra Laoomi Nagar
B Dot 1005

Email 1D cirp.nfh t;,-{:_.;rta
1. | Last datefar submisaion of claims 08,07 2022

12 | Gl of creskioe, i any, under clause () of subsection (B4 | g 8

ol ekt 2, nderirnad by (e indenm msclics :ﬂ'!t-'.l.-'h

Momas of lnh-:li'-.'-ru::rf rofeisicran Kershes .h. A
o pal a8 Auihortiad Ripredarinive of cradiom
|I'l i -\.Iﬂﬂa |TI rnu r-:uluq I'l.'ﬁ' mxh-:]:m-l

14.] (ah Hn:-u-.- i ' Fnr'n:. J:r'r:1
(o) Dedalls of suthorded represaniyihes im
Weanknk @l

|Mokice is hereby given that he National Company Law Tribural, New Delhi Bench - IV has
ardeved the commencament of & corporals insoivency resciulion process of e MHG Land

Stockist Private Limited on 10.06.2022 (copy of order recaived by IRF on 24.06.2022)

The greditors of MHG Land Stockist Private Limiled, are herety calfed upon lo submét thes
claims with progd on or bators 08.07, 2022 o the inlenm resolulion prodessenal 3l the addiss
rrenliored agaes aniry Mo 10
The financisl creditors shall submi their clialms with proof by slecironic means only. AR other
oreditors may subsmit the claims with proofin person, by post or by elechmnic means
Afinancial credilor belongirg to & class, &5 isled agansi tha enfry Mo. 12, shall ndcsle s chowe
of utharised represeniadive from among the Bres insolvency profsssanais efed ananel snfry
Ko. 13w actas avihorisad represanitativeaf the ciass [zpecify cfass] in FomCA
Submission of false or mizleading proofs of claim shail attract penalties

{INSOhwancy

.
e | pat

Raqistrar of Companses —Deihi

L4 540000 2007 FTC 168558

104, Mangal Apartments, Pict No_ 16
asundhra Enclave, Deli - 110085

10.06 2022 (copy of ordes recenved by IRP
on 24,06 2025

10, | Addréss and p-mail b0 b usad for
cormaspondance with fhe nkerim
resoiulion professional

+
Wab Gnk:
it Mandea bk g Indhomeidownlogis

Sdi=

ANURAG MIRBHAYA

Interim Resoduticn Professional n the matier of
MHG Land 3tockist Private Limited
IBBUPA-GMNP-PROBTIZ01 T-2018111468

Date: 26 08,2022
Place: Mew Dalki

eel lelted

-
I

Corporate ldentification I..IH'

Registered Office: J3 ai 400 051

NOTICE OF THE EH" AI"-IHU&L GEHERAL MEETIHG TO BE
HELD THROUGH VIDED CONFERENCING, BOOK CLOSURE
AND FINAL DIVIDEND

MOTICE is hereby given that the Twenty-Eighth Annual General Meeting (AGM) of the|
| Company will be held on Wednesday, July 20, 2022 at 11.00 a.m. IST through Video|
| Conferencing (“VC")! Other Audio Visual Means (“OAVM®) to fransact the business, as|
| set outin the Notice of AGM which is baing circutated for corsening the AGM

| The Ministry of Corporate Affairs ("MCAT) vide fs Circular Nos. 142020 dated April 8.
2020, 172020 dated April 13, 2020, 2002020 dated May 5, 2020, 0212021 dated .}anuary,
.13 2021 and 02/2022 dated May 5. 2022 {'MCA Circulars’) and the Securities and|
Fxmange Board of India vide its Circutar Nos. SEBUHO/CFDICMD1CIR/PI2020/79 dated|
May 12, 2020, SEBVHOICFDICMDZICIRFI202111 dated  January 15, 2021 and|
SEBVHOCFINEMDZICIRFZ022I62 dated May 13, 2022 ("SEBI Circulars’) has|
| permitted the holding of AGM(s) through VG { OaVM, without the physical presence of the!
Members al a commaon venws,

in-compliance with the aforesaid MCA Circulars and SEBI Circuiars, Notice of the AGM|
| along with the Annual Report for the financial year 2021-22 will be sent only through|
electronic mode 0 those Members whose email addresses are registered with the!
Company/Depositones. Members may note that the Motice of the 28l AGM and thei
| { Annual Report 2021-22 shall also be available on the Company's wabaits wiz; wwwiswin,|

| websiles of the Stock Exchanges i . BSE Limited and National Stock Exchange of India)
Lirmited al wesw bssindia.com and waw nseindia com respectively and on the websdte of|
RTA [KFm Technologues Limited) 1.2 https:llevoting kfintech.com. Members can atlen¢
and participate in the AGM through the VC! OAVM facity only. The instructions for joining|
thie AGM are provided in the Notice of the AGM. Members attending the meeting through|
YT OAVM will be counted for the purpose of rackoning the quonem andar Saction 103 of|
the Companies Act; 2043, '

The Company is providing the remote e-votng facibly (“remote e-voting”) to all Hsi
Members to cast their votes on all resolulions 51 out in the Nofice of the AGM.Addimnally.l
the Company |5 providing the faciify of voting through e-voling during the AGM [“a-voting”)|
|r-n thoss Members who will be prasent in the AGM through Video Cenference OAVM J|
faclity and have not cast their voba through remote a-Voting. Detailed procadure fm
remote-voling | e-vating for shareholders holding shares in Demnateriafized mode, Physical
miode and for shareholdars who have not registered their email address is provided in the!
Motice of AGM.

Pursuant to Section 81(1) of the Companses Act, 2013, the Sharaholdars may note that the:
Register of Members and the Share Transfer Books of the Comgpany will remain closed|
from Gth July, 2022 tordth July, 2022 (both days inclusive) for the purpose of determining|
anfittemant of mernbers for the payment of Dividend for the financial vear ended March 31,
[ 2022, i declared at the Mesting. The final dridend, once aporoved by the sharehciders in
| the ensuing AGM will be paid electronically through various online transfer modes 1o those|
| shareholzars who have updated theirhank account details.

For shareholders wha have not updated their bank account details, dividend warrants/|
demand drafts’ cheqgues will be sentoul 1o their registered addresses, however, this wilf be|
subjectto the availability of postal senices across the country. For registerning emai 1D and)|
| bank account details, shareholders may follow the procedure a3 !aid down below:

Registration of e-mail addresses:
I, ForMembers who hold shares in Electronic form:

a) Visitthe ink hifps:iiis sfintech comiclientservices/mobilereg/mobileemailreg. aspx
b) Selectthe name of the Company from dropdown.

¢} Enter details in respective fighds such as DP 1D and Client 10, Name of the: Member,
PN details, mobile number and e-mail 10

d) ‘System will send OTP on mobile number and a-mail 10.
&) Enter OTP receaived on mobile number and e-mail 1D and submit
Il. ForMemberswho hold shares in Physical form;
a) Visitthe ek hiips:ins kintech. comidiemsendces/mabileres/mabileermailreq.asos
bl Selectihe name cfthe Company from drapdown,
t} Enter detais in respective flelds such as Fobo no. and Cerlificale no,, Name of the
Mamber, PAN detzils, mobiie numberand e-mad [0
d) Syslem will send OTP on mabile nurber and e-mail 10,
g Enter OTP received on mobile number and e-mail ID and submit
llpdaunn ofbank account details:

Physical Send hard copies of the following detailaidocuments to the Registrar, KFin
Holding | Technologies Limited, Setendum Tower B, Plot 31-32, Financial District,

Manakramguda, Senlingampathy Mandal, Hyderabad - 500 032, Telengana:

a) Form 15R-1 along with supporting documents. The said form
is available on the wabsite of the Company al
it pe: e jswes teed.indinwesiors/downlcads and on the websita of the
RTaat hitps:iiris. kKindech.comdclientsemvices/isa!

b} Cancellad chegue in ariginal, bearing the name of the Member ar first
holder, in casa shares are held jointly. In case name of the holder is not
avaitabie on the cheque: kindly submit the following documands:

i)y Cancefied chequeinorniginal;

iy Bank atlested lagible copy of the firs! page of the Bank Passbonok /
Bank Statement baaring the names of the account holders, address,
same bank account number and type as on the cheque leaf 2ad ful
address of the bank branch.

o) Self-attested copyofthe PAN Card of af the hiotders, and

d} self-attesied copy of amy-docenent (such as Aadhaar Card, Dnving
License, Election ldentity Card, Passport} in suppor of the address of the
first holder as registered with the Company

Further, Members are requested fo refer {o the protass detailed on the RTAS
website i.e. hitps:/ins kfintech.comiclientservicesiiss! and procesd
. Elt,mrdlnglf

Members huldlng shares in electronic form are requested o update EhEIr

| Demat
Holding | Electronic Bank Mandate with their respective DPs.

Pursuant to the Income Tax ALl 1967 ('the Act'), 25 amended, dividend g ;:-ar::l or dlstsahuted'
by a company on or atter April 1, 2020, shall be 1axable at the hands of the shareholders. |
The Company sha¥, therefore, be required to deduct tax at source at the time of making thei
payment of the dividend, wherever applicable, at prescribed rates, inchuding appficable|
surcharge and cess

{ To enable the Company fo determine the appropriate TDS ! withholding tax rate!
apphcabiity, sharsholders are requested o upload the reguisie documenis with the!
| Registrar and Transfer Agent viz. KFin Technologies Private Limited ("RTA™) at)
hitps:/iris kfinfech.comiorm15 not later than Sth July 2022, No communication on the tax|
| determination / deduction shall be entertained thereafter, The shareholders are requested)
to update their PAN with the Company [ KFinTech (in case of shares held in physical mode )|
and depositories (in case of shares held in demat mode),

For JSW Steel Limited

Sdi-
Place : Mumbai Lancy Varghese
Date : June 25, 2022 Company Secrefary
| .
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